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TELECOM REGULATORY AUTHORITY OF INDIA

NOTIFICA nON

New Delhi, the 20th March, 2001

..
F. No. 108-4/98-TRAI(Tech.),-'- In exerciseof the powersconferredupon it under sub-

section1 of section36, readwith sub-clause(v) of clause(b) of sub-section1 of section
11of TelecomRegulatoryAuthority ofIndia Act, 1997(Act No.24of 1997)asamended
by TelecomRegulatoryAuthority of India (Amendment)Act, 2000,TelecomRegulatory
Authority of India (TRAI) hereby make the following Regulationsby amendmentsin
"RegulationonGuidelinesfor Registrationof ConsumerOrganizations/Non-Government
Organizations(NGOs) and their Interaction with TRAI, 2001" hereinaftercalled as
PrincipalRegulation,namely-

"REGULATION ON GUIDELINES FOR REGISTRATION OF CONSUMER
ORGANIZA TIONSINON-GOVERNMENT ORGANIZATIONS (NGOS)AND
THEIR INTERACTION WITH TRAI (FIRST AMENDMENT) 2001"

(30f2001)

»->-»: ~...
1. Shorttitle, extentand.commencement:

(i) This Regulationshall be called "Regulation on Guidelines for Registrationof
. Consumer Organizations/Non-Govemment.Organizations·(NGOs)· and their.

... Interactionwith·TRAI (First Amendment)2001"
(ii) The Regulation.shall come into force from the date of its publication in the

official gazette. .
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2. .The Principal ReguJatio~2001 shall be amendedasunder-

(a) In the 3rd line of first paragraphthe word "TRAI" be substitutedby the following:

"The Telecom Regulatory Authority of India Act, 1997 (Act NO.24 of 1997) as
amendedby Te1ecomRegulatory Authority of India"

(b) In the Principal Regulation 1 (iii)(a):- The word "throughout" in secondline, be
substitutedby the word "in"

(c) In the Principal Regulation 2(i):-· The,words "Societies Act or Companies Act"
be substituted by the words "Societies Registration Act, 1860 (Act XXI of .1860)
or Section25 of the Companies Act, 1956 (Act 1 of 1956) or any other law tor the

. time being in force". I.

(d) In the Principal Regulation, the words "MRTPC and BIS" in the 3m line of
Regulation 2(i) be substituted by the words "Bureau of Indian Standards or
recognized as "registered consumers' associations" in. terms of clause.(n) of
section 2 of the Monopolies and Restrictive Trade Practices Act, 1969 (54 of
1969)"

(e) In the Principal Regulation 2 (iii}: After the word "Consumers" the following be
added-

"For the purpose of reckoning the experience of minimum three years, the date of
registration under section 25 of the' Companies Act, 1956 or under the Societies
Registration Act, 1860 or any other law for the time being in force shall be taken
into consideration".

(f) In the Principal Regulation 4 (vi): The following words inthe last sentencein sub
paragraph(vi) be deleted:

"Shri Mathew Palamattam, present incumbent"

Explanatory ,Memorandum

- .

The amendments are being notified' to remove certain ambiguities and clarify
certain matters in the Principal Regulation. .

_.,., .
......;;:.-.

Y. K. GAlHA, Advisor (A&L)

[ADVT./Ill/IV/142/2 K]
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